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Mr. P.'V, Narasimha reo....He is not
here. Mr. Asoke Krishna Dutt. He is
also not here.

Now, we take up call-attention.

12.62 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED FAILURE OF FOOD CORPORATION
OF INDIA T0 PROCURE RAGI, PADDY, jJAWAR
AND COTTON IN VARIOUS PARTS OF THE
COUNTRY
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(Interruptions)

Re, QUESTIONS OF PRIVILEGE

MR. DEPUTY-SPEAKER: Please
take your seats. Please do not re-
cord.

(Interruptions) **

MR. Dp’UTY-SPEAKER: You have
given notice to the Speaker, You find
out from the Speaker. I am not awate
of any notices. (Interruptions) Please
take your seats. Mr. Barnala, you have
to answer the call-attention. (Inter~
ruptions) Please take your seats,

SHRI VASANT.SATHE (Akola): I

have given notice of a motion of breach

.of privilege against the Prime Minis-
ter.,.. (Interruptions)

MR. DEPUTY-SPEAKER: Mr, Sathe,
you have given notice, may be of some
motion. It js with the Speaker. Un-
less he decides on it....(Interrup-
tions) 1 have ng information,

AN HON. MEMBER: Yoy give your
ruling.

MR. DEPUTY-SPEAKER: How can
I give a ruling on something which is
with the Speaker? (Interruptions)
If you want to be unreasonable, you
can.... (Interruptions), Please take
your seat. What is all this? Mr.
Sathe, you have given notice. It is
pending with the Speaker....(Inter-
ruptions) Then, what for are you? If
he ha; already conveyed then what is
the point?

SHRI VASANT SATHE: On that
itself, I want to say. How can I say
it to you?

MR. DEPUTY-SPEAKER: You
have given a motion, The Speaker
has seen the motion and he has con-
veyed to you something. I am not
aware of what he hag conveyed to
you. Now you just rise up when I
am here and say that I must give &
ruling. I cannot give a ruling. You
mu:t conform to some procedure in
the House....

(Interruptions) **

MR, DEPUTY-SPEAKER: What is
all this? Everything will go off the
record.

(Interruptions) **

MR, DEPUTY-SPEAKER: If ten
memberg stand and speak, nothing
will go on record.

(Interruptions) **

SHRI VAYALAR RAVI (Chirayin-
kil): The other day, hon, Speaker
said he will give a ruling today, This
is a very serious matter. He said that
he has called for 5 report and that he
would give a ruling today, either

**Not recorded.



